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tt-ORAL P1JNISTRATIVE ThIBUNAL 

CJLCUTTA BENCH 

No, OA 1018 of 96 

Present : Hon'ble llr.Justice S.N.f921].ic, Vice-Chairman 

Hon' bi e 1r. S.D as up ta, Administrative Member 

NZIR SDEN 

VS. 

UNION. OF INDIA & ORS. 

For the applicant : Mr.C.S.Sarkar, counsel 

For the reonden ts: Mr.P.K. Aror , counsel 

an : 5.2.98 	 Order on : 5.2.98 

ODE 

S.DaspA.M. 

We have heard the id. counsel for both the parties. We have 

also perused the pleadings on recrd including the averments made in 
Ic .  

the reply submitted by the respondent 3  The applicant his challen!ed 

an order dated 20.11.93 by which the penalty of removal from service 

was imposed on him after 	departmental proceedings. 	46­6 o rd in 

to the applicant an appeal aqainst the order wS filed by him on 

3.1.94.'Tha respondents have however, denied receipt of any such 

appeeL1The applicant in his rejoinder has reiter 5ted th2t he had 

actually preferred this appeal and in support of his contention he hes 

produced a certificate of postinj which bears the same d 2te as the 

date of. appeal. 

2. 	The ld, counsel for the applicant submitted tht at this stage 

he will be satisfied by the due dispos 5l of the appeal he has preferpd. 

We the refore dispose of the application with a direction to the res-

pondents to treat the reresentation dated 3.1.94 as an appeal prefered 

by the applicant against the impugned order o penalty(cl copy of which 
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is placed in Annexure DCI)  and dispose of the same in 

with the Failway Bervants(Disci1ine & Appeal) Rules within 3 months 

from the date of comrnunicat ion of this order. The order shall be 

communic 5ted to the applicant within a period of 2 weeks from the 

ete of decision. 

V IccIR:N 

 


